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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 994/2024

IN THE MATTER OF:

,PukAN SINGH CHOUHAN . . . . . . . . . . . . . . . . . . . . . . . . . . ...APPLICANT(s)

VERSUS

STATE OF UTTAR PRADESH & OTHERS.........RESPONDENT(s)

FURTHER REPORT ON BEHALF OF DISTRICT MAGISTRATE,

AGRA, UTTAR PRADESH IN COMPLIANCE OF THE ORDER

DT. 13.12.2024 PASSED BY THE HON’BLE NATIONAL (JREEN

TRIBUNAL

I, ARAVIND MALLAPPA BANGARI aged about 43 years S/o Sh. SRI

MALLAPPA, presently posted as District Magistrate, Agra, do hereby
solemnly affirm and state on oath as under:

That I, the Deponent in the above captioned matter am fulIY

,nversant with the facts of - the case and is competent and

.authorized to swear the present report.

}bat I state that the contents of the report have been draRed by my

on my instructions and the contents of the same are true to

knowledge and nothing material has been concealed therefrom.
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3. That in the present matter, the applicant has raised allegations that

there is a park outside the gate of Manhar Green Colony at

Shastripuram Sikandra, Agra which is being damaged and

encroached by Bhu-mafias in as much as boundary of park has

been damaged, a transformer has been placed, and Septic tank has

also been constructed in park itself and thereby status of park has

been changed illegally which is causing severe damage to

envrronment.

That this Hon’ble Tribunal vide order dt. 13.12.2025 directed as

under :

“4. Observations made in para 13 are self-contradictory and

are also materially defIcient Construction of boundary wall,

septic tank and establishment of transformer on the land in

question contradicts with assertion as to the land being some

other person’s property. Why the boundary wall located on the

left side outside the gate of colony was demolished is not

mentioned. To whom the land outside the gate of colony belongs is

not mentioned. When, by whom and why septic tank was

constructed in the above said land is not mentioned. When, by

whom and why the transformer was established in that land.

The report does not mention relevant facts and has been casualty

prepared.

The Joint Committee is directed to DIe complete report with all

facts and copies of all relevant documents within one

4.

a \ pvr'

'ele\pant

+
VrLth

6.; The

taken

District Magistrate, Agra is directed to pIe further Action

Report within one month with all requisite details after

revisiting all the environmental issues involved. ”
I
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5. That in compliance of the aforementioned order, the Joint

Committee comprising of the Additional District Magistrate

(Namami Gange), Regional Officer, U.P Pollution Control Board,

Agra> Lekhpal of Mauza-Mohammadpur, Tehsil-Sadar, Agra

inspected the site in question on 27.01.2025 upon the directions of

the Deponent.

A Copy of the inspection report dt. 27.01.2025 is attached

herewith as ANNEXURE A-1.

6. That during the said inspection, the residents of Gayatri Manhar

Green Colony, namely Dr. Sanjay Shalya, R/o House No. 20,

Gayatri Manhar Green; Shri Harendra Rana, R/o House No. 28,

Gayatri Manhar Green; along with Shri Shyam Sunder and Shri

Dharamveer Kaushik9 Secretary of Gayatri Manhar Green Society,

were present. Furthermore, it is pertinent to mention that Shri

Vishnu Dixit) the brother of Shri Hariom Dixit the builder of the

colony, was also present during the said inspection.

That during the inspection the residents of the colony informed as

under:

, That the 2ft boundary wall on the left side of the southern

gate of the colony was damaged by Shri Vishnu Dixit, the

n/\ Do\%vS brother of Shri Hariom Dixit, the builder of the said colony.

'::,}TJ,,;t§=F'='IT:T.::=
+ (Shy.:': ':,':':: : -' } / constructed for the disposal of domestic sewage on right

\:'':'!\'- ..' J&:“ ' .- ’~ '// side and transformer on the leR side in the year 2010 by the
./

P

\WHy“ builder Shri Hariom Dixit
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7. That the observations of the Joint Committee during the said

inspection are as follows:

i) That there are two gates in the said colony–one at the northern

side and the other at the southern side.

ii) That with respect to the northern gate.

• A 10-feet-wide road was found in front of the gate, which

ultimately connects to the main road, namely the 100-foot-

wide Lakhanpur Road at the distance of approx. 550 Meter.

• That as per the approved map by the Agra Development

Authority in the year 2010, the northern side gate of the

colony was designated as the main entrance of the colony.

However, during the inspection, it was found to be closed.

A Copy of the approved Map provided by Agra Development

Authority has been annexed herewith as ANNEXURE A-2.

iii) That with respect to the southern gate,

• A 30-feet-wide road is constructed in front of the gate,

which merges with the 100-feet-wide Lakhanpur Road at

the distance of approx. 200 Meter.

e That no park was found developed outside the southern

gate of the colony .

That a septic tank was found to be constructed on the

right side of the southern gate, while the remaining

right-side area was found to be vacant.

That a transformer was found to be installed on the left

side of the southern gate, and some castor plants were

also observed in the same area.

That a 1.5 ft. curve stone at the left side of the gate was

found to be demolished by unknown individuals.
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iv) That two parks of the colony were found within the colony

premises rather than outside.

8. That furthermore, a report dated 31.01.2025 was submitted by the

Tehsildar, Sadar, Agra, to the Additional District Magistrate

(Namami Gange), Agra. The said report was accompanied by

revenue records pertaining to the site in question. That as per the

revenue records i.e. the Khatauni Document:

• Gayatri Manhar Green Colony has been developed on

Khasra No. 151, covering a total area of 1 .2640 hectares.

• Khasra No. 151 is registered in the name of Girraj Sahakari

Awas Samiti Ltd.

• Khasra No. 152 was subdivided into Khasra No. 152/1 and

Khasra No. 152/2, as per the revenue records.

That Khasra No. 152/1 is registered in the names of:

(i) Agra Development Authority

(ii) Girraj Sahakari Awas Samiti Ltd.

(iii) Navrang Sahakari Awas Samiti Ltd.

t: if IIi:;:::„'':*,I
/

N \

BT.''* ' lo;\:,. ,". ANNEXURE A-3.
'f)

\J&:.-„:'On&! ' b./bit with respect to the aforementioned observations of the Joint

{?i$:+Tf'<eeommitt„ du,ing th, i„sp,ction dt. 27.01.2025, the Uttar Pradesh
<II U.“’“ –-–––––--–– ----Q ’

Pollution Control Board, Agra has written a letter dt. 27.01.2025 to

the Town Planner, Agra Development Authority, Agra regarding

land use of Khasra No. 151 and Khasra No. 152 1ocated at Mauja-

'\ {)lst''
!J hIfI.
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Mohammadpur, Agra.

A Copy of the letter dt. 27.01.2025 is attached herewith as

ANNEXURE A-4.

10. That in response of the aforementioned letter, the Town Planner,

Agra Development Authority, Agra vide letter dt. 28.01.2025 to

the Uttar Pradesh Pollution Control Board, Agra stated that as per

the Agra Master Plan-2021, the land use of Khara No. 152 is

affected by the 30-meter-wide road network under Road Network

Plan Zone-3. The remaining portion of Khasra No.’s 152 and 151

fall under the Residential Zone (Low-Density). A Copy of the letter

dt. 28.01.2025 is attached herewith as ANNEXURE A-5.

11. That another letter dt. 13.02.2025 was written by the Uttar Pradesh

Pollution Control Board, Agra to the Town Planner, Agra

Development Authority, Agra. That vide the said letter, it was

requested to the Agra Development Authority to clearly mark the

main entrance in the approved layout plan of the colony and

provide the necessary information.

12. That in response of the aforementioned letter dt. 13.02.2025, the

Agra Development Authority, Agra has written a letter on the

WDC day. That the said letter states that as per the records

available in the file of Agra Development Authority, the land in

* : p-~ frprit of the entrance gate of the colony is designated as a 12-meter-

AfLt7/ >

ad Network Plan Zone-3

13.02.2025 are attached herewith as
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13. That it is pertinent to mention that the President of Madhusudan

/4was Sahakari Samiti Ltd. , has submitted an affidavit dated

21.01.2025 to the Uttar Pradesh Pollution Control Board.

That the said affidavit states as follows:

• Girraj Sahakari /twas Sawlitt Ltd. and Teerth Awas Samiti

Ltd. jointly developed the society named the Gayatri Manhar

Green Society and obtained the requisite map approval from

the Agra Development Authority .

The land adjacent to Gayatri Manhar Green Society i.e.

Khasra No. 152/2 belongs to Madhusudan ,4was Sahakar t

Samiti Ltd.

•

• Both the societies, i.e., Girraj Sahakari ,4was Samiti Ltd. and

Teerth /4was Samit i Ltd. , had informed Madhusudan ,4was

Sahakar i Sawlitt Ltd. that they will undertake the

development of their colony. Consequently, the transformer

and septic tank were installed on Khasra No. 152.

• The said affidavit further states that disputed land on the left side

of Southern gale has already been transferred by Madhusudan

Iwm Sahakar i Samiti Ltd. to Rajesh Singh through a legally

executed sale deed.

A Copy of the affidavit dt. 21.01.2025 is attached herewith as

ANNEXURE A-7.

b/-
)/lb) q4. That as per the aforementioned observations during the inspection

dt. 27.01.2025 and the information received by the Joint Committee.

Joint Committee concludes as under:

• it has been established that there is no developed park

outside the southern gate of Gayatri Manhar Green Colony,Shar\I
iq

J
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as alleged by the applicant. Instead, two parks were

identified within the premises of the colony.

• The committee observed the presence of a septic tank and a

transformer installed in Khasra No. 152, adjacent to the

colony's southern gate. The affidavit submitted by the

President of Madhusudan Awas Sahakari Samiti Ltd.

confirms that these installations were done by Girrq
Sahakari AMpas Samiti Ltd. and Teerth Ab?as Sawliti Ltd.

• The Khasra No. 152 is affected by a 30-meter-wide road

network under the Road Network Plan Zone-3, and the

remaining portion of Khasra No. 152 and Khasra No. 151

falls under the Low-Density Residential Zone as per Agra

Development Authority .

The findings indicate that the applicant’s allegations

regarding the illegal encroachment of a park and

environmental damage due to unauthorized construction are

not entirely substantiated, as no designated park was found

at the location outside the colony’s southern gate.

•

15.Hence, the present Joint Committee is being submitted for the kind

perusal of this Hon’ble Tribunal. It is prayed that the same be

taken on record.

DO I /= That I state that everything

official capacity on and

that nothing material t
urn

AdvOCate
Ifr\a AGRA

1)ISt’ ;523/02
ReL: Id tSB 2121

stated above has been stated by me in

derived from the official-records and I

as been concealed therefrom.

DEP/dNENT
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VERIFICATION

Verified at A G &W– on this a_day of February, 2025, that

the contents of the above affidavit from paragraphs 1 to 16 are

believed to be true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed

therefrom

DEP6NENT

} %V.. ’;

DR
Kumarpt)wa

aA
AGRA

23/C)2

,-041 I11 27
X4

#
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/Inn exvve - 4 -1

Joint Committee Report in the matter of O.A No. 994 of 2024 Puran Singh
Chauhan V/s State of Uttar Pradesh.

In the aforesaid matter, applicant Puran Singh Chauhan has submitted in the

application that there is a park outside the gate ofManhar Green Colony at Shastripuram
Sikandra, Agra which is being damaged and encroached by Bhu-mafias in as much as

boundary of park has been damaged, a transformer has been placed; and Septic tank has

also been constructed in park itself and thereby status of park has been changed illegally
which is causing severe damage to environment.

Hon’ble National Green Tribunal was pleased to pass the direction on dated

22.10.2024 in the above O.A No. 994 of 2024 (Puran Singh Chauhan V/s State of Uttar
Pradesh). The relevant part of the order is as below: -

3. Allegations made in the complaint, in our view, do constitute prima facie a

substantial question relating to environment arising due to implementation of enactments

mentioned in Schedule 1 of NGT Act, 2010, but before proceeding further in the matter

we $nd it appropriate to obtain a factual report for which we constitute a Joint
Committee comprising District Magistrate, Agra and Uttar Pradesh Pollution Control

Board.

4. District Magistrate, Agra shall be Nodal Authority for co-ordination and compliance
of this order.

5. Above Committee shall visit the site, collect relevant information and gub7nit factual
Report within one month.

6. List on 25,11 .2024.”

In compliance of the above order District Magistrate, Agra has filed the affidavit

on dt. 1 1.12.2024 in Hon’ble National Green Tribunal. (Annexure-1)

The Matter was taken up by Hon’ble National Green Tribunal on dt. 25.11.2024

and pleased to pass the direction on dated 13.12.2024 in the above O.A No. 994 of 2024

(Puran Singh Chauhan V/s State of Uttar Pradesh). The relevant part of the order is as

below: -

" 4. Observations made in para 13 are self-contradictory and are also materially

defIcient. Construction of boundary wall, septic tank and estabbshrneva of

transformer on the land in question contradicts with assertion as to the land

being some other person’s property. Why the boundary waH located on the left

side outside the gate of colony was demolished is not meyrtioned, To whom the

land outside the gate of colony belongs is not mentioned. When! by whom and
why septic tank was constructed in the above said land is not mentioned When>

by whom and why the transformer was established in that land. The report does

not mention relevant facts and has been casually prepared

1
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5 , The Joint Committee is directed to fIle complete report with all relevant facts and

copies of all relevant documents within one month.
6. The District Magistrate, Agra is directed to fIle further Action Taken Report

within one month with an requisite details after revisiting all the environmental

issrres jyrvolved,

7. List on 03.02.2025 for further hearing.

In compliance of the above order the Joint Committee visited the said site on dated

27.01.2025. During the inspection Additional District Magistrate (Namami Gange).

Regional Officer, U.P Pollution Control Board, Agra, Lekhpa1 of mauza-
Mohammadpw, Tehsil-Sadar, Agra, representatives of the colony Dr. Sanjay Shalya,

resident of H. No-20, Gayatri Manhar Green (Mobile No.-993548113), Shri Shyam

Sunder, Shri Dharamveer Kaushik, Secretary, Gayatd Manhar Green Society were

present. Shri Vishnu Dixit, Brother of Shri Hariom dixit (Builder), H.No-18, Gayatri

City, Shastripuram, Agra was also present. During the inspection it was informed by the

representatives of the colony that outside the South gate of the colony Septic tank was

constructed for the disposal of domestic sewage on right side and transformer on the left

side in the year 2010 by the builder Shri Hariom Dixit.

At the time of inspection Dr. Sanjay Shalya, Shri Shyam Sunder, Shri Devendra

Chahar and Sha Dharamveer Kaushik, Secretary, Gayatri Manhar Green Society)

submitted the joint statement in which it is stated that on the left hand side of the gate of

Gayatd Manhar Green Society, 02Feet Height boundary wall was dwnaged by Shri

Vishnu Dixit, Brother of Shri Hadom dixit (Builder), H.No- 189 Gayatr{ city!
Shastripuram, Agra in Dec, 2023 with the intension of possession on said plot. The

greenery was also destroyed by him. The park was developed on both side of the gate by
the builder ofGayatri Manhar Green Colony and demanded to develop greenery on both

sides of the gate of Gayatri Manhar Green Housing Society as maintained before.
(Annexurb2)

At the time of joint inspection Shri Vishnu Dixit, Brother of Shi Harionr Dixit

(Builder), H.No-18, Gayatd City, Shastripuram, Agra also submitted the statement in

which it is stated that main gate ofGayatri Manhar Green Housing Society is not towards

Gayatri Public School and it is towards the North Side as mentioned in the layout

approved by Agra Development Authority in the year, 2010. He also stated that no park

was there at any time on the land in dispute. One temporary room on the riga-hand side

was destroyed by residents of Gayatri Manhar Green Colony. (Annexure-3)

Tehsildar, Sadar, Agra has submitted his report on 31.01,2025, in which it is stated
that on 27.01.2025 the site inspection of Gayatd Manhar Green Colony at village-

Mohammadpur, Tehsil- Sadar, Agra was done by Joint Committee and asked for the
details of disputed land. The report is as below:-

2
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• As per the Khatauni document Gayatri Manhar Green Colony was developed

at Khasra No-151 A &151B, village-Mohammadpur, Tehsil- Sadar, Agra.

Khasra no- 151 which is registered in the name ofGirraj Sahakari Awas Samiti

Ltd

• On matching at the site, the said disputed land is part of Khasra Nb152 of

village-Mohammadpur. Khasra No-152/1 is registered in the name of

Development Authority, Agra, Girraj Sahakari Awa Samiti Ltd, and Navrang
Sahakari Awas Samiti Ltd., Agra and Khasra No-152/2 is registered in the

name ofMadhusudan Awas Sahakari Samiti Ltd., Agrz

• On the right-hand side of Gayatri ManImr Green Colony, land is lying vacant,

where Septic Tank for the colony is constructed. A transformer has been placed

at left-hand side of the gate and rest of the land is vacant and approx. i .5 Feet
height curve stone was partially damaged, where some castor plants found.

(Annexure-4)

Present President of Madhusudan Awas Sahakari Samiti Ltd., Agra submitted the

affidavit on dt. 21.01.2025 in which he has mentioned that Ginaj Sahakari Awas Samiti

Ltd and Teerth Awas Sahakari Samiti Ltd together developed the society named ManIIar

Green Housing Society and get map approved from Agra Development Authority. The
neighborhood land in is in the name of M/s Madhusudan Awas Sahakari Samiti Ltd. and

we were informed by both the societies that we will develop your colony too. That is why

the transformer and sewer tank were constructed in this land. According to the layout the

gate ofManhar Green Society is not here. The complaint of the complainant is baseless

and we have not interfered in their colony. At present the Deed of the disputed plots has

been done by M/s Madhusudan Awas Sahakari Samiti Ltd. in the name of ShrI Rajesh
Singh. (Annexurb5)

Regional Officer, U.P. Pollution Control Board vide letter dt.27.01.2025 requested

Town Planner, Agra Development Authority to provide information about the land use
of Gata No-151 & 152 of Mauza-Mohammadpur, Agra as per the Master Plan.
(Annexure-6)

Town Planner, Agra Development Authority vide letter dt. 28.0 1.2025 informed

that the land use of Gaia Nch151 & 152 ofMauza-Mohammadpur, Tehsil-Sadar, Agra is

residential (Low Density). (AnnexurbT)

Again Regional Officer, U.P. Pollution Control Board vide letter dt.13.02.2025

requested Town Planner, Agra Development Authority to provide information about the

main entrance of the Gayatri Manhar Green Colony as per the layout approved by Agra
Development Authority. (Annexurb8)

3
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Town Planner, Agra Development Authority vide letter dt. 13,02.2025 informed

that as per the Road Network Plan Zone-3 infront of the site. a 12.00 M vide road is

specified infront of the land of the questioned Khasra no-151. (Annexure-9)

It was observed that there were two gates of the colony, one on North side which

remains close, having approx.108. road infront of gate which ultimately meets at the

distance of approx. 550Mt with the main road called 100ft. Lakhanpur road and one on

South side which is usually used by the residents of Gayatri Manhar Green Society,

having approx. 30ft. road infront of gate which also ultimately meets at the distance of

approx. 200Mt with the main road called 1008. Lakhanpur road,

Shri Dharamvir Kaushik, Sachiv, Gayatri Manhar Green Society submitted an

affidavit dt. 06.02.2025, in which it is stated that in the registry papers of house ne20 on

page no. 05 it is mentioned that the land of house no. 20 is 100Mt. away from the main
road. (Annexure-10)

MM

!-

North Gate of Cilony

4
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GPS Map Camera

Agra, Uttar Pradesh, India
50, Shastripuram, Agra . Uttar Pradesh
282CX>7, India

Lat 27210644' Long 77.927727'’
16/02/25 11:22 AM GMT

+

282007, India

Lat 27.2108$1' Long 77927424'
6/02/25 11:23 AM GMT +05:30

Riad Infront Of North Gate of Colony
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South <SaM!he Colony
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Observation :

As per the Tehsildar, Sadar, Agra report dt. 31.01.2025 the septic tank was

constructed in Khasra no-152 on the right side outside the South gate of colony, Mauza-
Mohammadpur & transformer was also established in Khasra ncb152 on the left side

outside the South gate of colony, Mauza-Mohammadpur. On the left side outside the

South gate of colony some castor plants were found. Present president of Mys

Madhusudan Awas Sahakari Samiti Ltd. informed through affidavit that both the

societies (Girraj Sahakari Awas Samiti Ltd and Teerth Awas Sahakari Samiti Ltd)

informed that they will develop your colony too. That is why the transformer and sewer

tank were constructed in the land (Khasra no- 152) Mauza-Mohammadpur.

The septic tank was constructed on the right side outside the South gate of colonyl

so no plantation can be done above the septic tank. On the left side outside the South gate

of colony some castor plants were found. Presently septic tank which caters the domestic

sewage of the Gayatd Manhar Green Housing Society has been connected with the

sewered network which ultimately meets with 36MLD terminal STP located at Sadarva-I
Bichpuri, Agra

The factual joint report is being submitted for your kind perusal and necessary action.

%+if Additional
(Namami Gange), AgraU.P Pollution Control Board, Agra
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